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1. OBJECTION IN REPLY TO THE REPORT 1 -
DATED 23.02.2023 ON BEHALF OF M/S
CHAWLA SILICA SAND TRADING
COMPANY, AGAINST ITS MINING LEASE
OF JANWA SILICA SAND DEPOSIT
SITUATED AT VILLAGE JANWA, TEHSIL
BARA, DISTRICT PRAYAGRAJ U.P.

2. ANNEXURE - R1 41
Copy of the Letter Dated 19.12.2014.
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12.04.2016.
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18 ANNEXURE - R16 151 - 155
Copy of letter dated 10.01.2022 (11.03.2022)
to the Mines Officer, Prayagraj alongwith
photographs showing the OB waste
management and top soil storage.

19 ANNEXURE - R17 156¢ - 159
Photographs showing the safety zone
plantation.
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Sk ML UOINE.OY Tanvea SHica Sardd Mine 3t fanwa, Bava, Allaltabad, WP, (Leasgd Area $.49 Ha ) of $hei Darshan tat Chawla, &
Silica Sand Trading Co. 41, $.C, Basu Rosd, Allahabad, \.2,

based on the meteorological data, topographical features and environmentally and ecologi
sensitive targets and frequency of monitoring should be undertaken in consultation wnh the At
Pollution Control Board.

5. Data on arnbient aic quality (RSPM, SPM, 502 & NOx) should be regularly submitted to the State

tevel impact Assessment Authorily UP, MoEF, Regional Office locared at Lucknow and the y.p

Pollution Control Boaed once in six inonths. WS

fugltive dust emissions from all the sources should -be comtéolled regularly. Water ipraving

arrangement on haul roads, loading and unloading and at transfer points should be provided and
properly maintained,

7. Measures should be taken for control of noise levels below 8% dBA in the work environment,

workers-engaged in opgrations of HEMM, etc. should be provided with ear plugs / mufts,

Industrial waste water (workshop and waste water from the mine) should Be properly coflected,

treated so as to conform Lo the standards prescribed under GSR 422 {E} dated 19th May, 1993 and

31st December, 1893 or as amended from time to time. Ol and grease trap should be instatled
before discharge of workshop efftuents.

8. Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided-with adeguate training and information on'safety and health aspects. Occupationalhealth
surveillance program of the workers should be undentaken periadically to obsetvd dny contractions
due ta exposure (o dust and take corrective measures, if needed.

10. A separate envirgnmental maonagement cell with sultable, qualified perscrmel should be serup
under the contral of a Sentor Executive, who will report directly to the Head of the Organization.

11, The funds earmarked for enviranmental protection measures should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported to the

St State level impact Assessment Authority UP, MoEF, Regional Office 19¢ated at Lucknow and the U P

Pollution Control Board.

12, The project authorities should inform to the MoEF, Regional Office located ot Lucknow regarding
date.of financial closures and final approval of the project by the concerned authorities and the date
of start of land development work.

13. The MotEf, Regional Office located at Lucknow shall monitor complianed of the stipulated
conditions. The project authorities should extend foll cooperation to the officer (s} of the MoEF,
Regional Office located at Lucknow by furnishing the requisite data / information / monitoring
reports.

14. The project pmponent shall submit six-monthly reports on the status of the implempentation of the
stipulated gnvironmental safeguards 1o the State level impact Assessment Authority, U. P MoEF,
Reglona! Office, Lucknow, and U.P Pollution Control Board.

15. A copy of clearance letter will be marked to concerned Panchayat / local NGO, i any, from whom
suggestion / representation has been received while processing the proposal.

16, U.P Pollution Contrel Board should display o copy of the clearance leffer at the Regionat office,
Distrigt Industry Centra and Collectar’s office/ Tehsildac's Office for 30 days.

17, The project authorities should advertise at feast in two Ipcal newspapers widely circulated, ong of
which shall be in the vernacular language of \he Jocality concerned, within 7 days of the ssue of the
clearance letter informing that-the project has been accorded environmental dearance and a copy
of the clearance letier is available with the U.P Pollution Contrpl Board and also at wel site of the

o SEIAA at hitpr//seiaaup.com and @ copy of the same should be forwarded to the MelF, Reg,sona!

Office located at Lucknow.
18, Project falling with in 10 Km, area of Wild Life Sanctuary is to obtain a clearance from National Board
Wild Life (NBWL) even if the gco-sensitive tone is not earmarked,

Spedific conditions:

1, The environmental clearsnce 35 subject to approval of the State Land use Department, Government
of U.P tor diversion of agricultural land for non-agricullural use.

2. The project propgonent shall obtain Consent to Establish fram the ULP State Poltution Control Board
ang effectively implement alt the conditions stipulated therein,

3. Avrecord of dally production capacity, engagement of man pewer and transport vehicles should be
mainained.

4. The mining operations shall be restricted to above ground water table and it sheould nat intersect
the groundwater table,

&

w
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ELfor Mining ot Lanwa Siea Sand HMine st darws, Bara, Allalhabad P essed Arey A2 ha ) or it atshantal Chawly, K/ Chawla
Siigy Sang Trading Co. 43 36 Bazy Road, Allshabad, A
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4.

15

17,

18.

@

the project Proponent shall ensyre that no naturg watercourse and/orzvater resources are
obistructed due to any mining dperations,

The top solf shal temporarily be Stared #t edrmarked sitefs) only and.it should netbe kept ynutilizeg

suitable native species 1o prevent BrOsion and surface run OFf. 1t shall be ensured that the 08 does
not flow into agricuitural fiplds. Monitoring ang management of rehabilitated arpas should comtinge
untif the vegetation becomes se!f‘susta?ning Compliance status shall be submitted 1o the SElaA, |
.00 six monthly basis.

Catch.drains and siltation ponds of appropriate size shalt be constructed for the working pit, saif, O
and minera) dumps to arrpst flow of siit ang sediment into the agricuftufal fields and. the water
badies. The water 5o collected should be Gtitizer for watering the mine area,‘zrq{a{ds, green belt
development étc. The drains should pe regularly dessilted particularly after the monsoen and
maintaingd propériy.

Garfand drains, setthing tanks and check dams of aporopriate size, gradient and length sha
be constructed both around the mine pit ang the over burden dump to prevent run off of water ang
flow of sediments drectly intg the agricultural fields and the waler bodies and surep capacity shoyld
be designed keeping 509 safety margin over and above pesk sudden rainfalf (based on 50 Years
data} and maximum discharge in the area adjoining the mine site, Sump capacity should alsg provide
adequate retention period 1o sllow praper settling of siit material. Sedimentation pits should he
constructed at the corners of the gartand draing and de siited at regular intaervals.

The void left unfiled in the area shall be Converted into the water body. The higher benches gt
excavated void/mining pit shaif be terraced gagd plantation Gone Lo stabilize theslopes. The slope of
higher benches shall be made gentler for easy accessibility by Jocal neople to use the water body.
Periphera) fencing shatt be carried out along the excavated arey.

Oimension of the retaining wall at the toe of the 08 dump and the on benches within the Mmine to
chack rin-off angd siltation should be based on the maximum rain falf dara.

Plantation shall be raised as 7.5 m wide geen bell in the safety zone sround the mining lease, over
burden dump, around water body, roads etg. by planting the native species In consultation with the
local DFO/Agriculture Department. Tha density of the trees should he around 1000 plants per ha.
Effective safeguard measures, such as fegular water sprinkling shalt be sarrled out in crivieal areas
prone ta air pollution ang having high levels of Spp {PMyo and Py o such as around trushing and
screening plant, loading ang unfoading point and transfer points. Extensive water sprinkling shall be
carried-out on hagi roads. it should be ensured that the Ambient Air Qua flity baramerers conform 1o
the norms prescribeg by the U.p Poliution Conteol Board in this fegard.

The project authority shoyld implement suitable conservation Measures 1o augment ground water
resaurees in the LT I Consultation with the Regional Director, U.p Ground Water Boarg, -
Regular monitaring of ground water level ang quality shall be cacried out In and around the ming
lesse by establishing 3 network of existing wells and constructing new plezo meteors during the
mining operation. The monitoring shoyid be carried out four times in g vear Le, pre-mansaon,
Moensoon, post-monsoon and winter and the data thus collected shall ba sent regularly to the Sgiaa
if at any stage, it is observed that the proundwater tsbie is Betling depletad due o the mining
activity; necessary corrective measures shall be <arried oyt

- The project propanent shall obgin necessary prior permission of the competent authorities for

drawl of fequisite Quantity of water Isurface water and ground water, if any) for the profect.
Suitable ratnwarer harvesting measyres on fong term basis shall be planped and implemented in
consultation with the Regional Director, WP Ground Warer Board.

Vehicular emissions shall pe kept unded tontra and regularly monitered. Measures shall be taken
for maintenance of vehicles used in mining operations and in transportation of mineral, The mineral
transportation shai be carried oyt through covered trucks only and the vehicles carrying the niinera|
shall gat be overloagded,

- Drilling angd Blasting operations shalinot be cacried out.
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£ lor Mining gl fanwa Sitica Sang Ming 21 lanws Bagp Alfathabiad, u.p, {teased Ares 5,45 ha.1.0f.5het Qurshan tal Chawla, Mg Chawta
$liea $and Yreding Co, 42,8:C. Bagy Road Allababad, 0.0, “

g

20. Mineral handling area shalf be provided with adequate number of high efficiency dust extraction

system. Loading and unloading areas including all the transfer points should also have efficient dust
control acrangements. These should be properly maintained and operated.

21. Consent to operate shall be obtained from the WP pollution Control Board, prior to stant of

- enhanced production from the mine. ki
22 Uguid waste from tollsts ete, should be properly managed 50 that ground water 5 not
cantaminited,

23. Pre-placement medical examination and periodical medical examination of the workers engaged in
the project shall be carried out and records maintained, For the puipose, schedule of heakth
examination of the workers shouid ba drawn and displayed at the site and followed accordingly.

24, Provision shall be made for the housing of labour near the site with all necessary infrastructure and
facilities such as fuet for cooking, sanitation, safe drinking water, medical health care, créche etc.

23. A Final Mine Closure Plan along with details of Corpus Fund should be submitted to the SEIAA, U. £,
‘Syearsin advance of final mine dlosure for approval,

26. All workers engaged must be covered under £S1 as per mines act or under Broup insurance scheme
It s also to be ensured that the proposed site is not a part of any no-development zong as

required/prescribed/fidentified under law. In case of violation, this peemission shall automatically deem to be
cancelled, Also, in the event of any dispute on ownership or tand use of the proposgidisite, this cearance
shall automatically deem to be cancelleg.

The sbove stipulated conditions will be enforced inter-alia, under the provisions of the Water
{Prevestion & Controt of Pollution) Act, 1974, the Alr (Prevention & Control of Pollution) Act, 1981, the
Environment {Protection) Act, 1986 and the Public Ligbility insutance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
refating to-the subject matter,

The project propanent will bave to submit approved plans and proposals incorporating the
conditions. specified in the Eavironmental Clearance within 03 months of issuance of thls clearance, The
SEIAA/MOEF resecves the right to reveke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional environmental condilions or
modify the existing ones, If necessary.

This is to request you to take further necessary action in maiter as per provisions of Garolte
Notification No, $.0. 1533(F) dated 14/09/2006, asz amended and send regular compliance reports (0 the
authority as prescribed in the aforesaid notification.

an

o
{3, §. Yadav)
Maember Secretary, SEIAA
MOvesing e {PAIYOISEACIESL/2013/IDCAIVS Dated: As shove
Copy with enclosure for Information and necessary action 1o;
1. The Principal Secretary, Department of Eavironment, Govt. of Uttar Pradesh, Lucknow,
2. Advisor, 1A Division, Ministry of Environment & Forests, ‘Govt. of India, Paryavaran Bhavan, €GO
Complex, Lodhi Road, New Dellii,
3. Chief Conservator, Regional Office, Ministry of Environment & Forests, {Central Region), Kendriya-
Bhawan, 5thFloor, Sector-H, Aliganj, Lucknow. .
District Magistrate, Allatabad, Up,
Director, Department of Geslogy & Mining, U.P. Lucknow.,
The Member Secretary, U.R. Pollution Control Board, PICUP Bhawan, Gomti Nagar, Lucknow,
Copy to Web Master/Guard file,

SOy L o

.

<

n

/
{0, P. varma)

- Secretary, SEAC/
Diractor {/c}/Environment
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U.P. Pollution Control Board L,

Dated : 07/05/2018

CONDITIONS OF CONSENT
1. This consent is valid only for the approved production capacity of Silica Sand mining-17000
Ton/year. _
2(a) . The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks. :
Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source A -
1 Dust Emission - - Particulate |For controlling
during manual Matter dust, water
mining, - sprinkler
transportation system &
and green belt,
loading/unloa
ding of silica
sand.
2(b) . The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
1 Particulate Matter | 500 micro gram/Nm3
(For 24 hours)

3. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

4. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

5.  The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

6. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

7. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/ MOEF

& CClor otherwise mandatory .

8.  The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:



1930 15

3. Mining unit shall make water sprinkling arrangement through tankers for dust suppression at
different sources of dust emissions during mining, transportation, loading/unloading of silica sand
and make arrangement for Ambient air monitoring, around the mining area. Ambient ajr quality
monitoring report shall be submitted on quarterly basis to the Board.

4. All trucks, tractors shall be covered by canvas sheet to prevent dust emission.

5. Water shall be sprayed after loading activity (if sand collected could be dry condition)

6. The dust suppression measures like water spraying shall be done on the haul roads and working
areas. L

7. Mining unit shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016. ‘

8. Solid waste shall be disposed in such manner, so that no water, air and soil pollution takes place,
9. Mining unit shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/201 8, which is available on Board's Website- www.uppcb.com.

10. Mining unit shal] comply with the relevant provisions of Environmental Laws.

11. Mining unit shal] abide by directions given by Hon'ble Court, Central Pollution Control Board
and UPPCB for protection of safe guard of _epvironment.from time to time

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
TANZAR ULLAH KHAN gigtaly sined oy tanzan uiis ian

Chief Environmental Officer (circle-2)
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U.P. Pollution Control Board .:"é

CONSENT ORDER
Ref No, - Dated : 07/05/2018
15560/UPPCB/Allahabad(UPPCBRO)/CTO/wate
r/ALLAHABAD/2018
To,

Shri DARSHAN LAL CHAWLA
M/s Chawla Silica Sand Trading Co.
Janwa, Bara, Allahabad ‘
ALLAHABAD

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. Chawla Silica Sand Trading Co.

Reference Application No :703847 Dated :07/05/2018

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Chawla Silica Sand Trading
Co. is hereby authorized by the board for discharge of their industrial effluent generated through
ETP for irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit
subject to general and special conditions mentioned in the annexure ,in refrence to their foresaid

application .
2. This consent is valid for the period from 11/02/2018 to 31/12/2019 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended . .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
TANZAR ULLAH KHAN §2usyisres 2t son
Chief Environmental Officer (circle-2)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Allahabad with the direction to send the

compliance report of consent conditions on quarterly basis. 3
TANZAR ULLAH KHAN 08 saraoros sosse
Chief Environmental Officer (circle-2)



U.P. POLLUTION CONTROL BOARD, LUCKNOW

o

Annexure to Consent issued to M/s.Chawla Silica Sand Trading Co. vide

Consent Order No. 703847/ Water

B

Dated : 07/05/2018

CONDITIONS OF CONSENT
I. This consent is valid only for the approved production capacity of Silica sand mining- 17000
Ton/year.
2. The quantity of maximum daily effluent dischargé should not be more than the following :
Effluent Discharge Details .
S.No Kind of Effulant Maximum daily Treatment facility and
discharge, KL/day discharge point
1 Domestic 4.0 KLD Septic Tank
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treat
outside the premises, if meets at the end of final d
measurement of effluent and for collecting its
application for consent no other effluent should e

ed domestic and industrial effluent if discharged
ischarge point, arrangement should be made for
sample. Except the effluent informed in the
nter in the said arrangements for collection of

effluent. It should also be ensured that domestic effluent should not be discharged in storm water

drain .

4a. The domestic effluent should be treated in treatment

the following norms dated treated effluent .

plant so that the should be in conformity with

Domestic Effulant
S.No Parameter Standard
1 BOD 30 mg/l
2 COD 250 mg/l
3 Total Suspended Solids 100 mgl/l

4b. The industrial effluent should be treate

conformity with the following norms. .

d in treatment plant so that the treated effluent should be in

B

Industrial Effulant

l S.No

Parameter

] Standard

5.  Effluent generated in all the pfocesses, bleed water, coolin
washing of floor and equip
effluent so that it should be

according to the norms

Act, 1986 or otherwise mandatory .

6.  The other pollutant for which norms have not
norms prescribed for the water used in manu!

g effluent and the effluent generated from
ments etc should be treated before its disposal with treated industrial
prescribed under The Environment (Protection)

been prescribed, the same should not be more than the
acturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent
(Protection) Act, 1986.

amendments/standards prescribed under The Environment

8.  The treated domestic and industrial elfluent be mixed (as per the provisions of Condition No. 2) and

disposed of on one dispos:il

Specific Conditions:

point. This common effluent disposal point should have arrangement for

flow meter/V Notch for measuring effluent and its log book be maintained .
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3(a)
3(b)

3(c)

U.P. Pollution 13936 Board 8 l

Dated : 02/04/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Silica Sand-17000 Ton/Year.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Dust emission - Particulate |For controlling
during manual Matter dust, water
mining, sprinkling
transportation , ' system and
and Green Belt.
loading/unloa | ‘
ding of Silica |
Sand.

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 01 Quantity of Emission | Ambient Air Standard
as per E(P) Act 1986.

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board . :

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted . :

Specific Conditions:
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U.P. Porpi§3 Sontrol Board . 8 3

CONSENT ORDER
Ref No. - Dated ;: 02/04/2020
86385/UPPCB/Allahabad(UPPCBRO)/CTO/wate :
r/ALLAHABAD/2020
To,

Shri DARSHAN LAL CHAWLA

M/s CHAWLA SILICA AND SAND TRADING CO
JANWA, BARA, PRAYAGRAJ

ALLAHABAD

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. CHAWLA SILICA AND SAND TRADING

CcO
Reference Application No :7484021 Dated :02/04/2020
1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. CHAWLA SILICA AND
SAND TRADING CO is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through

septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2022 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended . :

This consent is being issued with the permission of competent authority .

For and on behalf of U.?bg@”ugo% antro oard

ally signed by Pramod Kumar

Pramod Kumar Agarwal agarwal

Chief Environiieitat Gr{el {efdfe-2)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO

conditions on quarterly basis.
¢ Digitafly signed by Pramod Kumar

Pramod Kumar Agarwal5‘~;ggarwa()l 224053
. . .+ Date: 04, :48:22 +05'3Q
Chief Envnronmen%azf O¥cer %c1rc°le-2)



U.P. POLLUTION CONTRQGBBDARD, LUCKNOW 2 Lf |

&

Annexure to Consent issued to M/s.CHAWLA SILICA AND SAND TRADING CO vide

Consent Order No. 7484021/ Water Dated : 02/04/2020

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Silica Sand-17000 Ton/Year.
The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge, KL/day discharge point
1 Domestic 1.0 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
offluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain . .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter \ Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

\7 Industrial Effulant
S.No ‘ Parameter ‘ Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial -
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry . '
The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:
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1. This consent is valid for production of Slig%egld-l7000 Ton/Year by opencast and manual
mining in 5.49 hectare leased area at village-Janwa, Tehsil-BARA, District-PRAYAGRAJ.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter No.
1923/Parya/SEAC/656/2013/JIDCA(V) dated 12.10.2013 and submit its compliance report to
UPPCB.

3. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary
permission from CGWA. '

4. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of silica sand.

5. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.

6. The domestic effluent shall be treated through septic tank/soak pit. Industry shall maintain ZLD.

7. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and shall submit details of Hazardous waste disposal in Form-10.
8. Washing process of minerals shall not be permitted. -

9. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.

10. Industry shall abide by directions given by Hon'ble Court, MoEF &CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.

11. Consent fees if revised, shall be payable by industry from the date of its applicability.

12. Industry shall comply with the relevant provisions of Environmental Laws.

13. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Issued with the permission of competent authority .

For and on behalf of U.P, Pollution Control Board .
¢ Digitally signed by Pramod Kumar

Pramod Kumar Agarwal'Agarwal
Chief Envirotfeftat Ot cirar-2)
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. /hThe }reated sewage shall be reused in gardehing 943 as possible. The STP shall be maintained
sontinuously so as to achieve the quality of the treated sewage to the following standards.

S No. Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Parameters

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
joading/unl
oading of
Silica Sand.
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
' Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day |Night| Day Night| Day |Night
Time | Time | Time | Time | Time | Time Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.



Jnit has to comply with the following specific & generallogcﬂxéns. Non compliance of any provision of
s CCA and provisions of the Water Act, Air Act and Hazardous and:Other Wastes (Management and
ansboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
wvironment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
¢ the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
is direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

m of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

nount equivalent to the su
£ this certificate. In case of non-

nly) whichever is more, within 30 days from the date of issuance O
ympliance of this direction, your consent will be revoked by the Board. .

If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
len the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
ssponsibility of the industry to comply with the various conditions of the NOC obtained from the

ompetent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

yeneral Conditions:-

| The applicant shall get analysed the samp
nonth from the laboratory recognized by the MoEF and shall report to the UPPCB.

). The applicant shall however, not without the prior consent of the Board bring into use any new or altered
sutlet for the discharge of effluent or gases emission or sewage waste from the unit. o

3. Treated Industial waste water and domestic waste watsr shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is fourd that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

3. Whenever due to any accident or other unforeseen act or event, such emission occurs OF 1S apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.
9. The industry shall operate in a manner SO

les of effluent/emission/hazardous wastes at least once in a three

that all emissions be emitted through designated chimney/stack

only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right t
may be necessary.

o revoke/add/modify any stipulated condition issued along with CCA, as

Specific Conditions:-

39
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Thié¢ consent is valid for production of Silica Sand-17000 Ton/Year by opencast and manual mining in
. 5.49 hectare leased area at village-Janwa, Tehsil-BARA, District-PRAYAGRAJ.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter No. 1923/Parya/SEAC/656/2013/JDCA(V)
dated 12.10.2013 and submit its compliance report to UPPCB.
3. If the lease agreement expires prior to 31-12-202, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease. ‘ :
4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
6. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD. .
7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Silica Sand.
8. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986. , ’
9. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
10. All trucks, tractors used in transportation of Silica Sand shall be covered by canvas sheet to prevent dust
emission.
11. Water will be sprayed after loading activity (if Silica Sand collected could be dry condition)
12. The dust suppression measures like water spraying will be done on the haul roads and working areas.
£3. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
14. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
15. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
16. Consent fees if revised, shall be payable by industry from the date of its applicability.
17. Industry shall comply with the relevant provisions of Environmental Laws.
18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

RAJ E N D RA % Dightally signed by RAJENDRA
SI N G H le:qtinozz.n,u 15:14:14 +05'30'

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO conditions on
quarterly basis. RAJENDRA gzgz;llg;/i\g:&% E‘y

SINGH Date: 2022.11.14 15:14:34
Chief Environmen’kt(gfoofficer (circle-2)
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thie Regional Officer

Ministry of Environment & Forest. Govt. of Indur
s ploor Kendriya Bhawan. Sector H. Aligan)
].ucknow-226020

atal Conditions/Safeguards in the

Subject: Compliance of the stipulated Fuvironme
Report of “Janwa Silica

Environmental Clearance Letter and Environmental Monitoring
Sand Mine at Village-Janwa, Tehsil-Bara & District ~-Allahabad, Uttar-Pradesh.
Ref: Environment Clearance Letter no Rel No. I923/1’3ry.a/SEAC/GS(;/ZO13/J'I)('JA dated 12"
October 2013.

Dear Sir,

This has reference to the EC letter no 1923/1’:«1rya/SEAC/(xSé/ZO13_/;”‘)(‘3/& dated 12 October
2013 Issued by State Level Environmental Impact Assessment Authority, Uttar-Pradesh which
we have been asked to submit the compliance with the specific and general conditions of the
same;

In view of above, ] am submitting a copy of the following information/ documents for your kind
perusal:

i. Point-wise compliance of the stipulated environmental conditions/ safeguards.
2. Six-monthly environmerital monitoring report (Session: June, 2018)

“Thanking you,
Yours Sincerely, Q o

s
prer °

Shri Darshan Lal Chawla
M/S Chawla Silica Sand Trading Company
Copy to: e
1. The Member Secrétary, Uttar-Pradesh State Pollution Control Board, Luckunow .
2/ The Mémber Secretary, State Level Environmental tmpact Assessment Aunthorityy Lacknow
w/

Encl: As Above
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Fram Crage

Mis. Chawla Silica Sand Trading Company

Shri Darshan Lal Chawla
Séo- Late Shri Hans Raj Chawla
Rso- fiwan Niwas, 42- S.C. Basu Road,

Pravagraj (L) -211033
To.

The Director & Secretary (SEAC),

Directorate of Fuviromment, Government of Uttar Pradesh
Dr. Bhimrao Ambedkar Paryavaran Parisar,

Vineet Khand-1, Gomti Nagar,

Lucknow- 226010

Subject: Compliance of Environmental Clearance Conditions/Safeguards for “Expansion of Janwa
Silica Sand Project” of Area- 549 Ha, Village- Janwa, Tehsil- Bara, District-
Prayagraj and State- Uttar Pradesh (Jan-2019 to June-2019)

Ref: Your letter no. 708/Parya/SEAC/4609/2018 dated 02-03-2019

Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
letter no. 708/Parya/SEAC/4609/2018 dated 02-03-2019.

Point wise compliance of the stipulated environmental conditions/saleguards mentioned 1 the
Environmental Clearance is enclosed as hard and soft copy formats.

We assure that the compliance of the conditions given by SEIAA will be strictlly followed with the

progress of the project on letter & spirit.

Thanking you,

Yours Sincerely,

@ar g'i'\qs« Lol ¢ L\OJ_&. 7 P

s /
MJs. Chawla Silica Sand Trading Company { ,20)7')10,?
Copy to:

I. The Regional Officer, MOEF, GO, Sw Floor Kendriya Bhawan, Sector H. Aligan) Lucknow-
226020.

2. The Member Secretary,U.P. Pollution Control Board, Building No. T2V, Vibhun Khand, Gons
Nagar, Lucknow -226010.
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From Date: 1"\ \ 0'\ \ l(j

M/s Chawla Silica Sand Trading Company
Shri Darshan Lal Chawla
S/o- Late Shri Hans Raj Chawla

'R/o- Jiwan Niwas, 42- S.C. Basu Road,
Prayagraj (U.P.) -21 1033

To,

The Member Secretary.

U.P. Pollution Control Board, ‘
Building No. TC-12V, ' ‘
Vibhuti Khand, Gomti Nagar,

Lucknow -226010

. Subject: Compliance of Environmental Clearance Conditions/Safeguards for «Expansion of Janwa
Silica Sand Project” of Area- 5.49 Ha, Village- Janwa, Tehsil- Bara, District-
Prayagraj and State- Uttar Pradesh (Jan-2019 to June-2019)

Ref: Your letter no. 708/Parya/SEAC/4609/2018 dated 02-03-2019
Dear Sir,

| This is to inform you that our project has been accorded Environmemal'lClearance from SEIAA, UP, vide
letter no. 708/Parya/SEAC/4609/2018 dated‘ 02-03-2019

b Point wise compliance of the stipulated environmenia] conditions/safeguards mentioned in the
Environmental Clearance is enclosed as hard and soft copy formats.

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the

progress of the project on letter & spirit.

PR
Thanking you, \ ﬁ\w L
0 o.,‘i\’ “\ &
Yours Sincerely, g_& Q

1 s Y‘%J*‘M.C’L“ w Ha

M/S Chawla Silica Sand Trading Company

Copy to:
1. The Regional Officer, MoEF&CC, GOLl, 5 Floor Kendriya Bhawan, Sector H, Aliganj Lucknow-
226020.

2. The Director & Secretary (SEAQC), Directorate of Environment, Government of Uttar Pradesh
Dr. Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-1, Gomti Nagar, Lucknow- 2260310,
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Mrs Chawla Silica Sand Trading Company
Shrt Darshan Lal Chawla

Sio- Late Shri Hans Raj Chawla

Rso- Jiwan Niwas, 42- $.C. Basu Road,
Prayagra) (U.P.} -211033

To.
The Regional Officer,
Ministry of Environment & Forest, Govt. of India

5th Floor Kendriya Bhawan, Sector H, Aligan;
Lucknow-226020

Subject: Compliance of Environmental Clearance Conditions/Safeguards for “Expansion of Janwa
Silica Sand Project of Area- 5.49 Ha, Village- Janwa, Tehsil- Bara, District- Prayagraj
and State- Uttar Pradesh (Jan-2019to June-2019)

Ref: Your letter no. 708/Parya/SEAC/4609/2018 dated 02-03-2019

Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
letter no. 708/Parya/SEAC/4609/2018 dated 02-03-2019.

Point wise compliance of the stipulated environmental conditions/safeguards mentioned 1n the
Environmental Clearance is enclosed as hard and soft copy formats.

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the
progress of the project on letter & spirit.

Thanking you,

Yours Sincerely,

Oarstan had o hawla

M/s. Chawla Silica Sand Trading Company
Copy to:
I. The Member Secretary, Uttar-Pradesh State Pollution Control Board, Lucknaw.

2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow- 226010.
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rom Date: 02-12-2019

/s. Chiawla Silica Sand Trading Company
hri Darghan Lal Chawla

/0~ Late Shri Hans Raj Chawla

R/o- Jiwan Niwas, 42- 8.C. Basu Road,
rayagraj (U.P.) 211033

To,

The Director & Secretary (SEAC),
. Directorate of Environment, Government of Uttar Pradesh

Dr. Bhimrao Ambedkar Patyavaran Parisar,
Vineet Khand-I, Gomti Nagar,
Lucknow- 226010

bject: Compliance of Environmental Clearance Conditions for “Janwa Silica Sand Project” of
Area- 5.49 Ha, Village- Janwa, Tehsil- Bara, District- Prayagraj and State- Uttar Pradesh
(July-2019 to December-2019)

ef: Your letter no. 1923/Parya/SEAC/656/2013/JDCA. (V), dated 12/10/2013

“This is o inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
tter no. 1923/Parya/SEAC/656/2013/JDCA (V), dated 12/10/2013
s catlier we have granted the EC for the Expansion of our project vide letter no.

e SEIAA, U.P.
us we wanl to continue our earlier granted EC of the above mentioned letter no.Therefore we are

‘submitting the Point wise compliance of the stipulated environmental conditions/safeguards mentioned in
‘the Environmental Clzarance.

- progress of the project on letter & spirit.
'Thanking you,
*Yours Sincerely, \,VCL
0 sedban chrase

‘M/s. Chawla Silica Sand Trading Company

'COpy to:
1. The Regional Officer, MOEF, GOI, Su Floor Kendriya Bhawan, Sector H, Aliganj Lucknow-

226020.

2 The Member Secretary,U.P. Pollution Control Board, Building Na. TC-12V, Vibhuti Khand, Gomtu

Nagar, Lucknow -226010.

98
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From Date: 02-12-2019
M/s Chawla Silica Sand Trading Company

Shri Darshan Lal Chawla

§/0- Late Shri Hans Raj Chawla

R/o- Jiwan Niwas, 42- S.C. Basu Road,

Prayagraj (U.P.) -211033

To,

The Member Secrelary,

U.P. Polluiion Control Board,
Building No. TC-12V,

Vibhuti Khand, Gomti Nagar,
Lucknow -226010

v f\wﬁ&:

for “Janwa Silica Sand Project” of

ubject: Compliance of Environmental Clearance Conditions ]
Prayagraj and State- Uttar Pradesh

Area- 5.49 Ha, Village- Janwa, Tehsil- Bara, District-
(July-2019 to December-2019)

~Ref: Your letter no, 1923/Parya/SEAC/656/2013/JDCA (V), dated 12/10/2013

Pear Sir,

: Thisis to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
| Jeiter no, 1923/Parya/SEAC/656/2013/IDCA (V), dated 12/10/2013 .

As ecarlier 'we have granted the EC ‘for 'the Expansion of our project vide letter no.
708/Parya/SEAC/4609/2018 dated 02-03-2019 from SEIAA, U.R., now the EC has been revoked by

the SEIAA, U.P.

Thus we want fo continue our earlier granted EC
submitting the Point wise compliance of the stipulate
the Environmental Clearance.

We assure that the compliance of the conditions given

of the ‘above mentioned letter no:Therefore we are
d environmental conditions/safeguards mentioned in

2

by SEIAA will be strictly followed with the

ours Sincerely, ; . |
lg QV% {/3 " el i%“ﬂ'#\&fy",ﬁ&j

......

B % g@gﬁq
el et A, o

1/S Chawla Silica Sand Trading Company :
oo WA i

MoEF&CC, GOI, Sth Floor Kendriya Bhawan, Sector H, Aliganj Lucknow-

2. The Director & Sceretary (SEAC), Directorate of Fnvironment, Government of Uttar Pradesh
Dr, Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-1, Gomti Nagar, Lucknow- 226010,
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From Date: 7). ) 0820
M/s Chawla Silica Sand Trading Company

R/o- Jiwan Niwas, 42- S.C. Basu Road,
Prayagraj (U.P.) -211033

To,

The Member Secretary,

U.P. Pollution Control Board,

Building No. TC-12V,

Vibhuti Khand, Gomti Nagar,

Lucknow 226010 .

Subject: Compliance of Environmental Clearance Conditions for “Janwa Silica Sand Project” of.
Area- 5.49 Ha, Village- Janwa, Tehsil- Bara, District- Prayagraj and State- Uttar Piadesh

(Jan-2020 to June-2020)

W

Ref: Your letter no. 1923/Parya/SEAC/656/2013/JDCA (V), dated 12/10/2013

Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
letter no. 1923/Parya/SEAC/656/2013/JDCA (V), dated 12/10/2013.

Later, we have applied for the Production Enhancement and we have granted the EC for the Enhancement
of the production for our project vide letter no. 708/Parya/SEAC/4609/2018 dated 02-03-2019 from
SEIAA, U.P., but later the EC has been revoked by the SEIAA, U.P. in compliance to the order of MoEF
dated 12-12-2018,

Now, we continue our earlier granted EC of the above mentioned letter no. and we are submitting the
Point wiée compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance.

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the

progress of the project on letter & spirit.

g .

Thanking you, g
Yours Si ] ! Ko dia 12 By iy @
ours Sincerely,
Poraren ph Shedl 07 AUG ...
Shri Darshan Lal Chawla o . !
(Project Proponent) ‘ 1;1..:31“ AR TR ]

Copy to:

1. The Regional Officer, MoEF&CC, GO, 5th Floor Kendriya Bhawan, Sector H, Aliganj Lucknow-
226020.

2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow- 226010,
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From Date: 6,)- l Y { R

M/s Chawla Silica Sand Trading Company
R/o- Jiwan Niwas, 42~ S.C. Basu Road,
Prayagraj (U.P.) -211033

To,

The Member Secretary,
U.P. Pollution Centrol Board,
Building No. TC-12V,
Vibhuti Khand, Gonti Nagar,
Lucknow -226010

4

Subject: Compliance of Environmental Clearance Conditions for “Janwa Silica Sand Project” of
Area- 5.49 Ha, Village- Janwa, Tehsil- Bara, District- Prayagraj and State- Uttar Pradésh
(Jan-2020 to June-2020) -

Ref: Your letter no. 1923/Parya/SEAC/656/2013/JDCA (V), dated 12/10/2013

Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
letter no. 1923/Parya/SEAC/656/2013/IDCA (V), dated 12/10/2013.

Later, we have applied for the Production Enhancement and we have granted the EC for the Enhancement
of the production for our project vide letter no. 708/Parya/SEAC/4609/2018 dated 02-03-2019 from
SEIAA, U.P., but later the EC has been revoked by the SEIAA, U.P. in compliance to the order of MoEF
dated 12-12-2018.

Now, we continue our earlier granted EC of the above mentioned letter no. and we are submitting the
Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance.

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the

progress of the project on letter & spirit.

Thanking you,

Yours Sincerely,

Darshan (o Chawdls

Shri Darshan Lal Chawla
(Project Proponent)

Copy to:

1. The Regional Officer, MoEF&CC, GOI, 5th Floor Kendriya Bhawan, Sector H, Aliganj Lucknow-
226020,

2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow- 226010.

Y

L

A
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From Date: © :}’lbdl )

M/s Chawla Silica Sand Trading Company
R/o- Jiwan Niwas, 42- S.C. Basu Road,
Prayagraj (U.P.) -211033

To,

The Member Secretary,
U.P. Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

Subject: Compliance of Environmental Clearance Conditions for “Janwa Silica Sand Project” of
Aréa- 5.49 Ha, Village- Janwa, Tehsil- Bara, District- Prayagraj and State- Uttar Pradesh
(Jan-2020 to June-2020) -

Refr Your letter no. 1923/Parya/SEAC/656/2013/JDCA (V), dated 12/10/2013

Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
letter no. 1923/Parya/SEAC/656/2013/JDCA (V), dated 12/10/2013.
Later, we have applied for the Production Enhancement and we have granted the EC for the Enhancement

of the production for our project vide letter no. 708/Parya/SEAC/4609/2018 dated 02-03-2019 from

SEIAA, U.P., but later the EC has been revoked by the SEIAA, U.P. in compliance to the order of MoEF

dated 12-12-2018.

Now, we continue our earlier granted EC of the above mentioned letter no. and we are submitting the
Point wis¢ compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance,

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the

progress of the project on letter & spirit.

Thanking you,

Yours Sincerely, \9& c\n\‘\o\(\

Omesr=

Shri Darshan Lal Chawla e\')/o
(Project Proponent) “'\.\0

Copy to:

L. The Regional Officer, MoEF&CC, GO, 5th Floor Kendriya Bhawan, Sector H, Aliganj Lucknow-
226020.

2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow- 226010.
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From Date: ?”2, O },Lo 2]

M/s Chawla Silica Sand Trading Company
R/o- Jiwan Niwas, 42- 8.C. Basu Road,
Prayagraj(U.P.) -211033

To,

The Member Secretary,
U.P. Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

Subject: Compliance of Environmental Clearance Conditions for “Janwa Silica Sand Project” of
Area- 5,49 Ha, Village- Janwa, Tehsil- Bara, District Prayagraj and State- Uttar Pradesh
(July-2020 to Dec-2020) :

Ref: Your letter no. 1923/Parya/SEAC/656/2013/IDCA. (V), dated 12/10/2013
Dear 8ir,

T‘hi's is to inform you that our project has been accorded Environmenta) Clearance from SEIAA, UP, vide
letter no. 1923/Parya/SEAC/656/2013/JDCA»(V), dated 12/10/2013.

Later, we have applied for the Production Enhancement and we have received the EC for the
Enhancement of the production for our project vide letter no. 708/Parya/SEAC/4609/2018 dated 02-03-
2019 from SEIAA, U.P,, but later the BC has been tevoked by the SEIAA, U.P. in compliance to the
order of MOoEF dated 12-12-2018.

Now, we continué otir extlier granted EC of the above mentioned letter no. and we are submitting the
Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance. '
We assure that thé compliance of the conditions given by SEIAA will be strictly followed with the
progress of the project on letter & spirit.

Thanking you, o ’ —

P oy
R BRASRID, s2 HRESNE >

po
£ 80 W0 W T

Yours Sincerely, ‘ :
| J\Q’Q ¢ oo @ &
Og)}qg\wf\ .

: P P D\\}\
Shri Darshan Lal Chawla : ng
(Project Proponent)

Copy to; Fope At

1. The Regional Officer, MoEF&CC, GOI, 5th Floor Kendriya Bhawarn, Sector H, Aliganj Luckriow- .

226020.
2. The Director & Secretary (SEAC),
Bhimrao Ambedkar Paryavaran Parisar, Vi

ate of Ehvironment, Governmient of Uttay Pradeéh, Dr.
-1, Gomti Nagar, Lucknow- 226010,

Yo%)
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From

M/s Chawla Silica Sand Trading Company

R/o- Jiwan Niwas, 42- S.C. Basu Road,

Prayagraj (U.P.) -211033

To, - ' =

The Member Secretary,
U.P. Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

Subject: Compliance of Environmental Clearance Conditions for “Janwa Silica Sand Project” of
Area- 549 Ha, Village- Janwa, Tehsil- Bara, District- Prayagraj and State- Uttar Pradesh
(July-2020 to Dee-2020)

Ref: Your letter no. 1923/Parya/SEAC/656/2613/JDCA (V), dated 12/10/2013

Dear Sir,

This is to inform you that our project has_b’g orded Environmental Clearance from SEIAA, UP, vide
letter no. 1923/Parya/SEAC/656/2013/7F dated 12/10/2013.

Later, we have applied for the Production:Enhancement and we have roceived the EC for the

tter no.‘708/Parya/SEAC/4609/2018 dated 02-03-
n revoked by the SEIAA, UP. in compliance to the

Enhancement of the production for our
2019 from SEIAA, U.P., but later the |
order of MOoEF dated 12-12-2018.

Now, we continue our earlier granted mentioned letter no. and we are submitting the
Point wise compliance of the stip tal conditions/safegnards mentioned in the
Environmental Clearance.. , )
We assure that the compliance of h y SEIAA will be strictly followed with the

progress of the project on letter & sp

Thanking you,

Yours Sincerely,

b 10249

ShriDarshan Lal Chawla
(Project Proponent)

Copy to:

1. The Regional Officer, Md
226020. -
2. The Director & Secretary
Bhimrao Ambedkar Paryavaran

Bhawan, Sector H, Aliganj Lucknow-

ment, Government of Uttar Pradeéh, Dr.
agar, Lucknow- 226010.
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From Date: xg}oa’lg

M/s Chawla Silica Sand Trading Company
R/o~ Jiwan, Niwas, 42- 8.C. Basu Road,
Prayagraj (U.P.) 211033

To,

The Member Secretary,
U.P. Pollution Cooiitrol Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow 226010

Subject: Compliance of Environmental Clearance Conditions for “Janwa Silica Sand Project” of
Arca-549 Ha, Village- Janwa, Tehsil- Bara, District- Prayagraj and State- Uttar Pradesh
(Jan-2021 to June-2021)

Ref: Your letter no. 1923/Parya/SEAC/656/2013/IDCA (V), dated 12/1672013

Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
letter no. 1923/Parya/SEAC/656/2013/TDCA (V), dated 12/10/2013.

We are submitling the Point wise compliance of the stipulated environmental conditions/safeguards
mentioned in the Environmental Clearance,

Wc; assure that the compliance of the conditions given by SEIAA will be strictly followed with the

progress of the project on letter & spirit.

Thanking you,

Yours Sincepely, MS’\
<}hri Darshan Lal Chawla

(Project Proponent)

Copy to: .
L. The Regional Officer, MOEF&CC, GO, 5th Floor Kendriya Bhawan, Sector H, Aliganj Lucknow-

226020,
‘Jié(igxe Director & Secretary (SEACQC), Directorate of Environment, Government of Uttar Pradesh, Dr.
himrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow- 226010,

IUPPPIIRE




1963 o8

From Date: {2 / vgl2 [

M/s Chawla Silica Sand Trading Company
R/o-Jiwan Niwas, 42~ S.C. Basu Road,
Prayagraj (U.P.) -211033

To,

The Member Secretary,
U.P. Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

Subject: Compliance of Environmental Clearance Conditions for “Janwa Silica Sand Project” of
Area~ 549 Ha, Village- Janwa, Tehsil- Bara, District- Prayagraj and State- Uttar Pradesh
(Jan-2021 to June-2021)

Ref: Your letter no. 1923/Parya/SEAC/656/2013/TDCA (V), dated 12/16/2013
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
letter no. 1923/Parya/SEAC/656/2013/IDCA. (V), dated 12/10/2013.

We are submitting the Point wise compliance of the stipulated environmental conditions/safeguards
mentioned in the Environmental Clearance.

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the

progress of the project on letter & spi'rit.

Thanking you,

Yours Sincereq A M
et

m:vzrshan Lal Chawla

(Project Proponent)

Copy to:
1. The Regional Officer, MoEF&CC, GO, Sth Floor Kendriya Bhawan, Sector H, Aliganj Lucknow-
226020,

2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow-226010.




. 1964 Joy

From Date: /30 8] 2\

M/s Chawla Silica Sand Trading Company
Rfo~ Jiwan Niwas, 42~ S.C. Basu Road,
Prayagraj (U.P.) 211033 '

To,

The Member Secretary,
U.P. Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

Subject: Compliance of Environmental Clearance Conditions for “Janwa Silica Sand Project” of
Area- 549 Ha, Village- Janwa, Tehsil- Bara, District- Prayagraj and State- Utiar Pradesh
(Jan~2021 to June-2021)

Ref: Your letter no. 1923/Parya/SEAC/656/2013/IDCA (V);dated 12/10/2013
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP,vide
letter no. 1923/Parya/SEAC/656/2013/JDCA. (V), dated 12/10/2013.
We -are submitting the Point wise compliance of the stipulated environmental conditions/safeguards

mentioned in the Environmental Clearance. .
We assure that the compliance of the conditions given by SEIAA will be strictly followed with the

progress of the project on letter & spirit.
Thanking you,

Yours Sirgﬁe@M

Shri Darshan Lal Chawla
(Project Proponent)

Copy to:

v he Regional Officer, MoEF&CC, GO, 5th Floor Kendriya Bhawan, Sector H, Aligary Lucknow-
226020,

2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, Dr.

Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-1, Gomti Nagar, Lucknow- 226010.




1965 1O

From Date: 2.9’/ FJ// 2—7

M/s Chawla Silica Sand Trading Company
R/o-Jiwan Niwas, 42-8.C. Basu Road,
Prayagraj (U.P.) -211033

To,

The Member Secretary,
U:P. Pollution Control Beard,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

Subject: Compliance of Environmental Clearance Conditions for “Janwa Silica Sand Project” of
Area- 5.49 Ha, Village- Janwa, Tehsil- Bara, District- Prayagraj and State- Uttar Pradesh
(July-2021 to Dec-2021)

Ref: Your letter no. 1923/Parya/SEAC/656/2013/IDCA (V), dated 12/10/2013
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
letter no. 1923/Parya/SEAC/656/2013/JDCA (V), dated 12/10/2013.
We are submitting the Point wise compliance of the stipulated environmental conditions/safeguards
mentioned in the Environmental Clearance. (
We assure that the compliance of the condmons given by SIZIAA will be Qtrmly iollowed with the

pr ogress of the project on letter & spirit.

Thanking vou,

Yours Sincerely,

L Chaold

Shri Darshan Lal Chawla
(Project Proponent)

Copy to:

1. The Regional Officer, MoEF&CC, GOI, 5th Floor Kendriya Bhawan, Sector 11, Aliganj Lucknow-
226020.

2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow- 226010.
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, 1967 S/

From Date: 1S-(, 1.2

M/s Chawla Silica Sand Trading Company
R/o- Jiwan Niwas, 42-8.C. Basu R()ad
Prayagraj (U.P.) 211033

To,

The Member Secretary,
U.P. Pollution Control Board,
Building No, TC-12V,
Vibhuti Khand, Gomti N aga1
Tucknow -226010

Subject: Compliance of Environmeutal Clearance Conditions fox “Janwa Silica Sand Project” of
Area- 5.49 Ha, Village- Janwa, Tehsil- Rara, District- Prayagraj and State- Uttar Pradesh
(Jan-2022 to June-2022y

Ref: Your letter no. 1923/Parya/SEAC/656/2013/JDCA (V), dated 12/10/2013

Dear Sir,

This is to iriform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide

letter no. 1923/Parya/SEAC/656/2013/IDCA (V), dated 12/10/2013.

We are submitting the Point wise compliance of the stipulated envirommental conditions/safeguards
mentioned in the Environmental Clearance. . .

We assure that the comphance of the condmons gx\ en by SEIAA will be smcﬂy followed with the
pmgross of the: prOJect on lettcr & bpll‘lt ' ‘ ) : '

Thanldng you,

Yours Sincerely,

Sy skt {of ohads

Shri Darshan Lal Chawla
(Project Proponent)

Copy to:

1. The Regional Officer, MoEF&CC, COI Sth Floor Kendriya Bhawan, Sector H, Aliganj Lucknow-
226020.

2. The Director & Secretary (SEAC), Directorate of Envir onment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Paisar, Vmeet Khand-I, Gomti Nagar, Lucknow- 226010.
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From DatexdY-0f~2 %

M/s Chawla Silica Sand Trading Company
R/o- Jiwan Niwas, 42~ S.C. Basu Road,
Prayagraj (U.P.) -211033

To,

The Member Secretary,
U.P. Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

Subject: Compliance of Environmental Clearance Conditions for “Janwa Silica Sand Project” of
Area- 5.49 Ha, Village- Janwa, Tehsil- Bara, District- Prayagraj and State- Uttar
Pradesh. (July-2022 to Dec-2022)

Ref: Your letter no. 1923/Parya/SEAC/656/2013/JDCA (V), dated 12/10/2013
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
letter no. 1923/Parya/SEAC/656/2013/IDCA (V), dated 12/10/2013.

We are submitting the Point wise compliance of the stipulated environmental conditions/safeguards
mentioned in the Environmental Clearance.

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the

progress of the project on letter & spirit.

Thanking you,

Yours Sincerely,

&gkw 0.8 Cher]s

Darshan Lal Chawla
(Project Proponent)

Capy to:

1. The Regional Officer, MoEF&CC, GOI, 5th Floor Kendriya Bhawan, Sector H, Aliganj Lucknow-
226020, ,

2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow- 226010.
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‘,Y‘Project: Janwa Silica Sand Mining Project
Proponent: M/s Chawla Silica Sand Trading Company 1 971
Area: 5.49 Ha. Village: Janwa, Tehsil: Bara
District: Prayagraj (U.P.)

116

Form V
(See Rule 14)

Environmental Statement for the financial year ending on 31% March on or before 30™ of September every year

il

iii.

iv.

PART A

Name and address of the owner/occupier of the industry operation or process.

Name: “Janwa Silica Sand Mine Project” of M/s Chawla Silica Sand Trading Company
Address: Arazi No. 9, 10, 25, 44, 45, 46, 306, 307, 50, 52mi, 53, 54, 55, 56, 57,
Village- Janwa, Tehsil- Bara, District- Prayagraj and State - Uttar Pradesh

Industry category Primary-(STC Code) Secondary-(STC Code).: Non- Coal Mining

Production capacity-Units: 26,150 TPA

Year of establishment: Sept, 2014

Date of the last environmental statement submitted.;: Not Available

-

Water and Raw Material Consumption

PART B

1. Water consumption m>/d

During the previous
Financial year

During the current
Financial year

1. Process (Mining)

i Dust Suppression 10 KLD 10 KLD
ii Washing of Silica 5 KLD 5 KLD
2. Cooling Not applicable Not applicable
3. Domestic Not applicable Not applicable
i Drinking 0.65 0.65
Total 15.65 15.65

Process water consumption per unit of product output

Water Consumption per unit of product

Name of Product

During the previous Financial year

During the current Financial year

ROM Silica Stone -

(2) Raw material consumption

Name of raw materials

Name of Products

Process water consumption per unit of product

output ,
During the previous During the previous
Financial year Financial year

Silica Stone

Silica

*Industry may use cod

es if disclosing details of raw material would violate contractual obl

otherwise all industries have to name the raw material used.

Page 1

_— -

igations,
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Ultra Lab

ULTRA TES

(An 150 900!*2(}1” ISO 4‘%60]‘2018

!’r

Ph. \0.. +93-997l912476. ‘}35095 231
E-mail: ultraresearchlabi@gmail.eom
Wehsite: bitp:/Awww.nliralabnoida.com

TEST REPORT

Discipline/Group-Chemical/Atmospheric Pollution

Ambient Air Quality Aualysis

Report Coder AAQ-17112022-01

Issued To

tssue Date ;2171172022

T MJ/S CHAWLA BILICA SAND TRADING COMPANY
RIO- JIWAN NIWAS, 42- 5.C. BASU ROAD
PRAYAGRAJ -211033(U.0.)

Project Name & Location

Sample Drawn On

Sample Drawn By

Sample Description

Sampling Procedure

Sampling Duration

Sampling Location

Analysis Duration

Meteorological Ceadition During Sampling

Janwa Silica Sand Project”
Arasi No. 9, 10, 25, 44, 45, 46, 306, 307, 50, 32mi, 53, 34, 55,56, 57
Village- Janwa, Tehsil- Bara, District- Prayagraj (U.P.)

Area- 5,49 Ha,

1471172022 To 15/1172022

UTRL

» Ambient Air

- UTRL/ LAB/SAMPLING/AIR/SOP/OI
24 hrs.

» Core Zone
17/1172022 To 2171172022

. Clear

TEST RESULT

S.No Parameters Test Method Resalt Units Limits as per NAAQS
| |Particulate Matter (PMyo)  [18:5182 ( Pari-23):2006 80.27 pg /m? 160.0
2 |Particulate Matter (PM25) | 18:5182 ( Part-24):2019 | 5179 | po/m’ 60.0
3 [Sulphur Dioxide (as SO,) | 1$:5182 (Part-02):2018 | 1440 | pg/m’ §0.0
4 |Nitrogen Dioxide (as NO,) 182( Part-06):2006 | 2032 | wgind® | 80.0

#*End OF Report**

NAADS-National Ambient A Quality Standards Central Pollution Control Board

Noty -
!

i 1

The results given above are related to the tested sample. for various parameters, as observed at
the tine of sampling. The customer asked for the above tests only.

The Report can not be used as evidence in a cowrt of Taw without the written ap

A LA
¢ li%“‘é By

This wst report will not be used for any publicityflegal purpose.
“The test samples will be disposed off after two weeks from the date of issne of test report, unless until specified by the customer.

ovalaf the lals.
For Ultra Testing & Rcsaarch« ‘*abom Xy*
(Authdrs?ed ‘Sn;;’ i




{(An ISO 9001:2015, 150 45001:20

,abaramrs" {43, Rector-88, lese—i

& Ph. No.: +91-9971912476, ‘)3‘109‘5223.
’ ) F~mail: ultraresearchlab@gmail.com

Ulra Lab Website: http:/fwww.altralabnoida.com

TEST REPORT

Ambient Naoise Report
Discipline/Gronp-Chemical/Atmospheric Polution

Report Code: N 17112022-01 Issue Date: 2171172022
ISSUED TO © M/S CHAWLA SILICA SAND TRADING COMPANY

R/O- JIWAN NIWAS, 42- 5.0, BASU ROAD
PRAYAGRAJ -211033(LLF)

Project Name & Location = o Janwa Silica Sand Project”
Arazi No. 9, 10, 25, 44, 45, 46, 306, 307, 50, 32mi, 33, 54, 35, 56,
37

-~ Viflage- Janwa, Tehsil Bura, Districte Prayagraj (L)
Areas 349 Ha,

Date of Monitoring T 1471172022 To 15/1 172022
Monitoring Done By T UTRL
Monitoring l.ocation . Core Zone
Description : Ambient Noise
Monitoring Duration, v 24 hrs
Monitoring Procedure 0 18 9989:2008
Weather Condition : Clear
TEST RESULT
) Unit | Observed - Standard
Parameter . ay Time | Ni Time |, . o e
S-No wrameter Value Day Time | Night Time (Ambient Nolse)*
! Equivalent Noise Level,Leq dB(A) 621 750 70.0 Industrial Area
- I,,., R0 hac f y 0 ) N
{Day Time*) (A, 63.0 55.0 Commercial Area
Equivalent Noise Level Le _ 5. 45, Residential Area "
2 | e e T apa) | s33 5.0 ; : |
(Night Time®) 50.0 40.0 Silence Zone ‘

*End Of Report**
*The Noise Pollution (Regulation and Conirel) Rules, 2000 '
| Day thue shall mean from 6.00 w.m. to 10.00 pam,
3 *Night time shall mean from 10.00 p.m. t0 6.00 am

Sifence Zone is an Area comprising not less than 100 wetres around Hospitals, Educational Institutions, Courts,

; Religious places.or any other area which Is declared as such by the competent authority
A Mixed categories of areas may be declared as one of the four above mentioned categories by the competent
authority.
Note:-

b The results given above are refated to the fosted sample, for various parameters, 95 observed af the time of sumpling. The customer
asked for the shove tests only,

P

This west report will oot be used for any publicity/legal purpose
3 The test samples will be disposed off after fwo weeks from the date of {ssue of test report, ynless until specitied by the customer.

4 The Report cannot be used as evidence in a court of law without the written approval of the lab.

For Ultra T(ﬁ;tms, & merch Laboghitory

A LZ\L‘{{A&\ i Aﬁ . y
ched By (Authm lzed Sigifory)

all times,



s

Wehsnio' http //www 1 ,n R

TEST REPORT

Soil Sample Analysis
Discipline/Group-Chemical/ Pollution & Environment

Report Code: §8-17112022-01 Issue Date: 21/11/2022
LD TO . s M/ CHAWLA SHLICA SAND TRADING COMPANY

RIO- JTWAN NIWAS, 42- 8.0, BASU ROAD

PRAVAGRAJ 211033(1L1.)

Project Name & Location . Jamwa SBilica Sand Project”
N Arazi No. 9, 10, 25, 44, 43, 46, 306, 307, 30, 32mi, 33, 34, 55, 56, 57
Vitlage- Janwa, Telsil- Bard, District- Prayagrad (ULP.)
Area- 549 H &,

Sample Drawn On D 1S/11A2022
Sample Drawn By D UTRIL.
Sample Description : Soil
Sample Quantity 1 3.0kg
Sampling Location : Core Zone
Sampling Procedure : UTE AMPLING/SOP/04
Analysis Duration D IFAL1A2022 To 2171172022
RESULTS
5.No Parameter Units Result Test Method
1 | Texture - Clay Loam UTRI/LAB/SOIL/SOP/A0S
Sand % 46.27 UTRL/LAB/SOIL/SOP/AS
Clay %% 32.10 UTRL/LAB/SOIL/SOP/S
Silt Y% 21.63 UTRL/LAB/SOIL/SOPAOS
2 {pH(1:2.5 Suspension) - 8.12 1$: 2720 {Part-26),1987
3 |Electrical Conductivity wmhosfcm 6127 1S: 14767
4 {Potassiuin {as K) mg/kg 288.83 UTRL/ALAB/SOIL/SOP/A)T
5 |Sodium (as Na) m/kg 571,28 UTRL/LAB/SOIL/SOPA6
6 [Calcium (as Ca) mgrkg £386.87 UTRL/LAB/SOIL/SOP/O8
7 |Magnesium (as Mg) mglkg 1941.30 UTRL/LAB/SOIL/SOP/08
% [Sodium Absorption Ratio - L6l UTRI/LAB/SOIL/SOP/ 14
9 | Water Holding Capacity Y 37.08 UTRL/ALAB/SOIL/SOP/L
10 Toml Kjeldah! Nitrogen % 0.086 UTRL/LAB/SOIL/SOP/1S
{1 [Phosphorous mg/kg 9332 - UTRL/LAB/SOIL/SOP/Y
12 |Bulk Density gm/ec 1.29 UTRL/LAB/SOIL/SOP/10
13 {Organic Matter % 1.13 ~18:2720 (Part-22)
14 |Porosity % 43,59 UTRI/LAB/SOIL/SOP/17
Note:- #+End Of Report**
i The results given ubove are related 1o the tested sample, for various parameters, as observed at

the thme ol sampling, The customer asked for the above tesis only.
This test report will not be used for any publicitv/legal purpose.
The test samples witl be dispused off atter two weeks from the date of issue of test report, unless until specified by the

4 The Report can not be used as evidence in & court of Taw without the yitien approval of the lab.

o\x;ﬁtqry
~/

For Ultra Testing'& Re_:sgarcﬁi b

{Authorized Stgnat ;

Mtime.x



Ultra Lab

Ph. N).‘ +9’i-997l9}2476 )35{)9'372‘31
E-mail; ultraresearchiab@gmail.com

\%’egsi_mgtga :ﬁ»ﬂpcﬁ{rp!a buoida.com

Water Saiaple Analysis

Discipling/Group-Chemical/Water

Report Code :
Issued To

W-17112022-01

{ssue Date:

Z1/112022

M/S CHAWLA SILICA SAND TRADING COMPANY

RIO- JIWAN NIWAS, 42-8.C,

PRAYAGRAJ -ZHO33(U.P)

BASU ROAD

Project Name & Location

Sample Description
Sampling Location
Sample Drawn On
Sample Drawn By
Sampling Procedure
Sample Quantity
Analysis Duration

Janwa Silica Sand Project”
Arazi No. 9, 10,

25,44, 45, 46, 306, 307, 30, 52mi, 33, 34, 35,

56,57

Village- Jamwa, Tehsil- Bara, District- Prayvagraj (U.P.)
Area- 349 Ha,
;. Ground Water

: Core Zone

1571122022

UTRL

1S 3025(Part-01)

1.0 Liue

17412022 To 21/

1172022

RESULTS

As per IS 10500:2012

Permissible Limit in the

S.No Parameter Test Method Results Linits Aciiﬁ:;me Absence of Alternate

- Source

. 1§ 3025 (Part +11): 2022 7.19 - 6.5-85 -

2 Colour 18:3025(Part-04):2021 <50 Hazen ] 15

3 jOdour 1'5“3025(93”‘9 5)2018 | Agreeable - Agreeable Agreeable

4 (Taste $:3025(Part-07)2017 | Agreeable - Agreeable Agreeable

5 Tubidity IS 3025(Part- 10):1984 <05 NTU i 5

’ ('d(:‘:](f({‘(”)d;‘““ SA03Par22007 328.00 mg/l 200 600

7 ACalciumias Ca) 1$:3025(Part-40):1991 72.16 g/l 75 200

8 IMagnesium (as Mg) |APHA 3500-Mg-B, 35.87 mgl 30 100

9 IChloride(as C1) 1$:3025(Part-32):1988 | 225,04 mg/| 250 1000

W liron(as Fe) 3025(Part-53):2003 0:15 mg/! No Relaxation

I Floride(as ) APHA 4300 F(D) 0.59 mg/} 1.5

12 Sulphate {as SO4) 181:3()25( Part-24):2022 179.87 mg/l 200 400

13 iNitrate (as NO») APHA 4500-NO3-B L7 mg/l 45 No Relaxation

I3 [Toml Dissolved Solid |1S:3025(Part-16):1984 | 960 T <00 3000

i The results

This seet report will not be used or any publiciiy/legl purpose.

The test samples will be disposed off after twis weeks from the dete ol issue of test report, ank

(Authon ed b:g,lmto/I ,)_ v

en shove are related 1o the tested sample, for various paruneters, s observed at the time of sampling.

The Report can not be used as evidence in a court of Taw without the wiritten approval of the lab.

For ULTRA TESTING & RESEARCH LAE

at all times.

*4ind OF Report®*

The customer asked for the

wintdl specilied by the customer.

RATORY




(A 180 90012815, 18D 4500 1:2008, 150 140

2

Laboratery: (43, Sector-88, Phase-11, Nolda, T8
Ph.s Moo FHR9971912476, $356952231
Pemail; altrarcsearchiabdigmail com

WebsHe: bpdfwwwaliralabnoidacom

>

TEST REPORT

Bacteriological Quality of Drinking Water

Report Code : 'W-17112022-0]
Issued To

Issue Date: 21/11/2022
M/S CHAWLA SILICA SAND TRADING COMPANY
FO- JIWAN NIWAS, 42- 5.0, BASU RQAD
PRAYAGRAS 2110331090

Project Name & Locafion

Sample Description
Sampling Location
Sample Drawn On
Sample Drawn By
Analysis Duration

Janwa Silica Sand Project”
Arazi No. 9, 10, 25, 44, 45, 46, 306, 307, 50, 32mi, 53, 34, 35, 56, 57
Village- Janwa, Tehsil- Bara, District- Pragagraj (UP)
Area- 3.49 Ha,
Ground Water
Core Zone
1571172022
JIRL
V71172022 To 2171172022

- RESULTS
As per 15 10500:2012

S.No Parameter Test Method Results Units Requirements
1 |E.coli 1S5-1622 Absent E.Coli/100ml | Shall not be detectable in{00 mi,
sample
2 {Total Coliform 18-1622 Absent MPN/LQOmE | Shall not be detectable in100 mi
sample

**Fnd Of Report**

Note;-

] The results given above are related to the tested sample, tor various paramcters, as observed af the time of sumapling. The
customer asked for the above tests only.

2 This test report will not be used for any publicity/legal purpose.

3 “The test samples will be disposed off alter two weeks from the date of issue of est report, unlkess until specified hy the
Customer.

4 The Report can not be used ag evidence in 4 court of faw without the writien approval o the Jab,

. fﬁ}v @«z‘wm’ﬂ
Chlecked By

For ULTRA TESTING & RESEAR(

SHLABORATORY

{Aut ht
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Government of India
$9 T4 AISHTIR A3TerT
Ministry of Labour & Employment
G gRET HRIeeTery
Directorate General of Mines Safety

& s 29013/A-6/aTogTo(30370)/2018/ Alb-Silica/ -1} 5
O,
I JReT s
IRTOTHT &1, gRYoTHY)
Qar H,
HTIUIT FAR YT, e
SteTar R dug AweT (a%o - 5.49 o), A
TE-4 gefarare wraa,
A - STeTal, ST - TR, GRT - 2T, Rt - semrare (e wiwn) |

FDT 9e9Te W&AT/Labour Identification Number (LIN) :- 1441853651—,

fawg:  Authorization Under Regulation 34(6) of the Metalliferous Mines Regulation, 1961, to
work as manager of Janwa Silica Sand Mines (Area — 5.49 hect) of M/s. Chawala

Silica Sand T, rading Company, Partner-Shri Darshar Lal Chawla at District :
Allahabad .

e,

Please refer to your letter no. ‘Ni]’ dated, ‘Nil’ on the above mentioned subject,

The matter has since been considered in light of what has been stated in your application.
In exercise of the powers conferred on the Chief Inspector of Mines (also designated as
Director-General of Mines Safety) Under Regulation 34(6) of the Metalliferous Mines
Regulation, 1961 and by virtue of the authorization granted to me by the Chief Inspector of
Mines (also designated as Director-General of Mines Safety) under Section 6(1) of Mines Act,
1952, I hereby authorize you to act as manager of Janwa Silica Sand Mines (Area — 5.49 hect.)
of M/s. Chawala Silica Sand Trading Company, Partner-Shri Darshan Lal Chawla, for a
period up to 21.11.2018 subject to the following conditions.

1. No. underground working shall be made.

2. Employment of work persons in the mine shall not exceed 75 in all.

3. Work in the mines shall be done during day light hours only,

4. No blasting shall be done in the mine,

5. Heavy Earth Moving Machinery (Excavator/back-hoe etc.) shall not be used in
connection with the excavation without obtaining permission in from this directorate.

6. Work in the mines shall be supervised by you & the same shall remain suspended during
your absence from the mine on account of leave or otherwise.

7. A Mining Mate shall exercise personal supervision of operations connected with mining,

8. This permission shall be deemed to have revoked, if at any one time any of the condition

subject to which this permission has been granted, is violated or not complied with.

Wwﬂgﬁﬁm-aﬁwwﬁuﬁﬁa}WQﬁw$ﬁmm

Directorate General Of Mines Safety - Protecting Miner’s Safety & Health Since 1902
HIATAT Y- $-2/639-36, awoT fag Fa, Aol Sier A8, IR, Seay g - 221002,
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Gowvt. of India
wroy el vEorY sPNTeTeT
Ninistry of Labour & Employmmert
y RIS TLRT veriard errerer
& Directorate-Genéral of Mines Safety

INO:

470350|NZ[Varanasi Region|Perm|2021]|194882 Varanasi, Date: 16/11/2021

From,

To,

Sub.:

Director of Mines Safety

Varanasi Region, Varanasi.

Shri Pranav Kumar Praveen, Mines Foremaﬁ,

Janwa Silica Sand Mine (Area-5.49 Hect.),

Owner- M/s Chawla Silica Sand Trading Compan;',
Proprietor-Shri Darshan Lal Chawla,

Vill.-Janwa, Tehsil-Bara, Post-Shankargarh, District-Prayagraj (U.P.).
Labour Identification Number (LIN) :- 1441853651

Authorization Under Regulation 34(6) of the Metalliferous Mines Regulation, 1961, to work as

manager of Janwa Silica Sand Mine (Area - 5.49 Hect.), owner, M/s Chawla Silica Sand Trading
Company, Proprietor-Shri Darshan Lal Chawla at District : Prayagraj (U.F.).

Dear Sir,

Please refer to your Online Application ID:194882, dated 19.09.2021 on the above subject.

The matter has since been considered in light of what has been stated in your application. In exercise of the
—powers conferred on the Chief Inspector of Mines (also designated as Director-General of Mines Safety)
Under Regulation 34(6) of the Metalliferous Mines Regulation, 1961 and by virtue of the authorization
granted to me by the Chief Inspector of Mines (also designated as Director-General of Mines Safety) under

Secti

on 6(1) of Mines Act, 1952, I hereby authorize you to act as manager of Janwa Silica Sand Mine

(Area - 5.49 Hect.), owner, M/s Chawla Silica Sand Trading Company, Proprietor-Shri Darshan Lal
Chawla, for a period up to 15.11.2022 subject to the following conditions.

1
2
3.
4
5

(@)

annroval-

. No underground working shall be made.

. Employment of work persons in the mine shall not exceed 75 in all.

Work in the mines shall be done during day light hours only.

. No blasting shall be carried out at the above mine.

. No Heavy Earth Moving Machinery (Excavator/back-hoe etc.) shall be used in mine in
connection with the excavation, without obtaining permission from this Directorate.

. Work in the mines shall be supervised by you & the same shall remain suspended during your absence
from the mine on account of leave or otherwise.

. A Mining Male shall exercise personal supcrvision of operations connected with mining.

. A blaster duly appointed by the owner shall conduct blasting operations as required by the provisions
of Regulation 160 of the Metalliferous Mines Regulations, 1961.

. This permission shall be deemed to have revoked, if any of the condition subject to which this

permission has been granted, is violated or not complied with.

narmissinn-doms aov in/PermissinnermntinnRelaxaﬁnn/PFRFmailCnrresnnndencH/nr'aﬁ”n:RRfOnOinnMnSth701 ~hmO%3d%3d 112
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10. The above permission may be amended o;lva(glzwn at any time if considered necessary in the

interest of safety.
11. This authorization is being issued without prejudice to any other

or may become applicable at any time.

provisions of the law which may be

'Your Faithfully

O

et

e

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)

THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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Govt. of fndia
wrory el RIFIOTEY dERTeray
fiinistey of Labour & Employment
VT WLRRIT FreriBre enrerey
Dyirecforate-General of Mines Safely

INO: 470350|NZ|Varanasi Region|Perm|2022/252173 Varanasi, Date: 29/12/2022

ELGCE

G GR&f Fewe

IRV &, IR0 |

T

s} yurg SHR U, W BRI,

ST FyRTehT TUS W (&lo-5.49 TEIR) .

o] e RfereT Qus i ww,

RIS eR-4t g et =ma, o

o g Fo (LIN) : 1441853651 |

e Ui @ R, 1961 3 RAFTEH 34(6) P HTd GH Y= & FU H Drd HA B WIS

"Iy,
FUA IR AT TR 310 AT SMda $goSio: 252173, fiw 15.11.2022 &1 Tefid &Y |

T e T & & T ST B MUR TR Rvgae 37 saeie d g 9F W RER P T |
1R @ RAH, 1961 & TR 34(6) & Iusl & S T e @ @ R
TR % w0 § o gaifid §) % va QiR &1 TanT g0 3R WM SHfFTH, 1952 B YRT
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26.09.2023 (TS BIRAR 3 TT0T.01 9 Fifbeeita ive 8t Serem o @51 sraftl 3 ford Prefera i
WG UF F ©U § B ©37 F ol Tifigd PRl § -

1. No underground working shall be made.
*2. Employment of work persons in the mine shall not exceed 75 in all.

3. No work shall be carried out in the mine beyond daylight hours.

4. No blasting shall be carried out at the above mine.

5. No Heavy Earth Moving Machinery shall be used in mine without obtaining permission from
this Dircctorate,

6. Work in the mines shall be supervised by you & the same shall remain suspended during your absence
from the mine on account of leave or otherwise.

7. A Mining Mate shall exercise personal supervision of operations connected with mining.

PP U PUE SY JUpuenys puey o Py PRDDRTAPNSY |y ] = o 1 =SB H g Pt et ol olel i APV B D e e e PO VRA L EHINDS 177VAO. A 419



g issued without prejudice to any other provisions of the law which may be
Or may become applicable at any time,

our Faithfully

o

L {aYa\Vavs FIRINTY IND, 17TV An/ g Pa =y




1995



1996



1997



8

1998 | 143

EMTEX SAFETY DEVICES

4659, AZMERI GATE, .

OPP. CHAWRI BAZAR METRO STATION
DELHI-110006

PH: 011-2321 5214

HDFC BANK: o191 2560002493

E-Mail: Emtexsafety@yanco-Com
Bwer

CHAWLA SILICA S&ND TRADING CO. ALLD
A-1 , EKANKI KUNJ 24,

Terms of Payment

Other Reference(s)

MUIR ROAD Despatched through
ALLAHABAD
MOB: 9936322336 Terms of Delivery
- ~
No.
o i ; ]
: 1{pVC SHOES Nil] 60 P .00 PRS 4800.00
' 2|PvC SHOES nil| 30 PRB) PRS|  6900.00
11700.00 :
CST SALES TAX FREE
. OUTWARD CARTAGE 420.00
e T e e . . ]
I ,,,,J—-_,_/T_"laﬂ,_—-—/—}f& || 11805,
Amoeunt Chargeable (in WOrds) E &OE '
Rs. Eleven Thousand Eight Hundred Twenly Only T EMTEX SAFETY DEVICES
Company's VAT TIN: 07630331623
Buyer's VAT TIN/Sales Tax No.: : 05513100384

Daclaration

1. INTEREST 18% WILL BE CHARGED IF THE BILL 1S NOT
CLEARED WITH 15 DAYS OF PRESENTATION. 2. GO0DS
ONCE SOLD WILL NOT BE RETURNED. 3. ALL DISPUTES

ARE SUNJECT TO DELHI JURISD\CT\ON ONLY. .
SUBJECT TO DELHI JURlSD‘iC_TlON - R - .
' Semand Mo = D16O7TOC sl 36

This is a Computer Generated kvoice ’

No - 1607 o0 698

Tokan

Dade 290724



1999

EMTEX SAFETY DEVICES invoice No. Dated
4659, AZMERI GATE, R-9935 27-Jul-16
OPP. CHAWRI BAZAR METRO STATION Delivery Note Mode/Terms of Payment
DELHI-110006
PH: 011-23215214 Supptlier's Ref. Other Reference(s)
HDFC BANK: 01912560002493
E-Mail: Emtexsafety@yahoo.Com Buyer's Order No. Dated
Buyer
CHAWLA SILICA SAND TRADING CO. ALLD Despatch Document No. Dated
A-1, EKANKI KUNJ 24 , '
MUIR ROAD Despatched through Destination
ALLAHABAD HIND CHAWLA TPT ALLAHABAD
MOB: 9936322336 Terms of Delivery
)) Sl Description of Goods VAT % Quantity Rate | per Amount
No. . ;
1|SAFETY HELMET Nif §1 PCS| 50.00] PCS 2550.00
2|SAFETY HELMET Nil 45 PCS| 44.00) PCS 1980.00
3[SAFETY HELMET Nil g:t pcs| 175.00] PCS 5425.00
. 4|FACE MASK (36050001) Nil 11%0 PCS| 3.50| PCS 3850.00
5|FACE MASK (26050001} Nilf 1180 PCS|  0.65| PCS 715.00
6|GOGGLES Ni| 40 PCS| 20.00] PCS 200.00
7!COTTON GLOVES Nil 9 pOZ| 90.00{ DOZ 810.00
8|COTTON GLOVE Nil 420 PRS| 12.00j PRS 1440.00
9|WELDING GLOVES Nil 40 PRS| 38.00] PRS 380.00
10{R.H. GLOVES ELECTRICAL Ni] 22 PRS| 240.00| PRS 480.00
VIDYUT 11 KV :
11|GOGGLES Nill 84 PCS| 38.00| PCS 1178.00
12|GOGGLES Ni| 23 PCS| 20.00] PCS 1460.00
13|GLOVES P\D COATED Nil] 83 PRS| 40.00| PRS 1320.00
) i 21788.00
CST 2% (AGAINST C-FORM) | 1 | 2|% | 436.00

De mand Mo - DitoTTlo0SO 736
Db _

2 q 07.20! ().




|45

1.INTEREST 18% WILL BE CHARGED IF THE BILL 1S NOT
CLEARED WITH 15 DAYS OF PRESENTATION. 2. GOODS ONCE
SOLD WILL NOT BE RETURNED. 3. ALL DISPUTES ARE SUNJECT
TO DELHI JURISDICTION ONLY.

SUBJECT TO DELHI JURISDICTION
This is a Computer Generated Invoice

- "} 2
000
OUTWARD CARTAGE
| Total] 22350.00

Amount Chargeable (in words) E. &O.E
Rs. Twenty Two Thousand Three Hundred Fifty Only for EMTEX SAFETY DEVICES
Company's VAT TIN: 07630331623 Authorised Signatory
Buyer's VAT TiN/Sales Tax No. : 09613100384
Declaration

R

126.00|
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EMTEX SAFETY DEVICES
4659, AZMERI GATE,
OPP. CHAWRI BAZAR METRO STATION
DELHI-1100086
GSTIN/UIN: O7AACFE6358B1ZP
State Name : Delhi, Code : 07
Contact : 01 1-23215214,01 143755214
E-Mail : emtexsafety@yahoo.com
Buyer :
CHAWLA SILICA SAND TRADING CO. ALLD
A-1, EKANKI KUNJ 24 .
MUIR RCAD
ALLAHABAD
MOB: 9936322336
GSTIN/UIN
State Name
Place of Supply

. 09AADFC8117F2ZK
: Uttar Pradesh, Code : 09
: Uttar Pradesh

Contact 1 9936322336
-8l Descrirtion of Goods T [ HSN/SAC
v L
1 SAFETY HELMET 3M RATCHET f6506
2 SAFETY SHOES( RELOW 500 ) 6403
3 EYEWEAR 3M 1709 - 9004
4 COTTON GLOVE 6116
OUTWARD FREIGHT
IGST
ROUND OFF
Total

Amount Chargeable (in words)
Indian Rupees Fifteen Thousaid Four Huncred Only
' HSN/SAC R

Tax Amount {in words)

Declaration
‘We declare th

described and that ali particulars are true and correct.

Gustomer's Seal and Signature ™

SUBJECT TO DE

indian Rupees One Thousand Four Hundred Eig

at this invoice shows the actual price of the goods

Eranch & IFS Do

ivaice Mo,

18-20/086¢

Delivery Note

Supplier's Ref.

Buyer's Order No.
Despaich Docuient No.
Despatched thicugh

Kangur Deihi Goods Tpt
Terrns of Delivizry

Ry

(DUBCLN,&

/

I

TE FOR TRANSPORTER)
/

RN

10-hiay-2619 .

hincke/Torns of Paymant

Other Refrrapce(s)

Dated ' - .

Dzlivery Note Date

Destnation
ALLAHABAD

v

GST  ,[Quantity Rale™ pero e % fmount
Rate . ‘ i
_ ‘ -
8% 30 NOS 175.00 NOS 5,250.00!
5% 10 e 750.00 Pru 7,500.00:
18% 20 PCS 40.00 PCS 800.00
5%, 20 PRS 13.00 Pio 2R0.00
: 13,810.00"
102.00
1,487.91:
0.09:
: ¥ 15 400.00
E. & D.E
!

Taxable Integrated Tax Total”
e VRIM2  Raty crat - Tax Aiount
5,288.78 18% $51.98 951.98|
7 555.39 5% N77.77 377.77.
805.91. 18% 145,06 - 145.06 |
e 261920 BY 1310 13.10,
Total £3,912.00 TR E 1,487.91"

Company's Bank Details

ity Seven and N

i

inety One paise Only

Bank Name : HDFC Bank L.td. i
Alc No. D 019133 ’

JaG

LH CURISDICTICM

This is a Computer Gei ¢ ated Invoice

ROGGT 3

I EBAT & MDFOOGBGTYT |

——d

fur EMTEX SAFETY DEVICES

f

Auithorised Signatory
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2N, ;

GST INVOICE (ORIGINAL FOR RECIPIENT) g K9

R
EMTEX SA’FETY DEVICES ST T e _"Imésﬁou ST —lr_D_a_{é_d_“—“ —-_w“%‘_ﬁ.’
40?3013 éﬁ%&vﬁz gﬁ;ER METRO STATION | |1—9‘"@‘10997 R 7 Malg019 ‘
DELHIZ1 10008 Dehvery Note rMode/Terms of Payment !
GSTIN/UIN: O07AACFE6358B1ZP ' — i

State Name : Deihi, Code : 07 g’Supplier's Ref. Other Reference(s)

Contact : 011-23215214,01143755214 i ’
E-Mail : emtexsafety@yahoo com ) e e T R
Buyer '''' LT e . Buyer's Order No. ’ Dated ;
CHAWLA SILICA SAND TRADING CO. ALLD r P e N [ I
, EKANKI KUNJ 24 | | Despatch Document No. TDelivery Note Date ;
IVIUIR ROAD ! |

ALLAHABAD o Eégbéiéﬁé&?ﬁrcﬁgﬁ"""M'"w Destination ~ T T
MOB: 9936322336 | KANPUR DELH| GOODS CRRIER | ALLAHABAD |
gtS;”"r{J/U'N : B?t"’*ABF%81;7gZ§K o ij of Lading/LR-RR No. |Motor Vehicle No.
ate Name . ar ~'ra esh, Code : !
Place of Supply  : Uttar Pradesh '301446 dt. 17-May-2019 | e
"Terms of Dehvery i
Contact : 9936322336 i !
|
S j
w3 Description of Goods . HSN/SAC T GST | Quahtity | "Rate Eper, !Disc.%I .Amount
o e Rate | b N I S R
1 AFETY SHOES( BELOW 500 ) 16403 : %} 5PRS'  750.00; PRS; 3, 750 oo :
? DUSTOGUARD EASY 16307 5% 200 PCS)| 5.50/PCS. | 1,100.00;
o | A ¥ Xt
IGST f | o | 242.50|
ROUND OFF! ’ | b ) 0.50 |
. | A |
5 ; | o |
| o ; | I |
IR
| | | | o
R A L s093.00
Amount Chargeable (Iﬂ WOFdS) 7 o T e Co T ST e e ~“‘“E‘ﬁ& OE{
é idian Rupees Five Thousand Nmety Three Only ;
T HSNISAC T T T Taxable Integrated Tax | Total |
e . Value i Rate Amount Tax Amount |
5403 : [ 3,750.00 5% l' 187.50 187.50;
3307 o 7 | 1,100.00 5% 55.00 55.00
L Total| 485000 | ,,24_2;5_QJ~__<.__212_15_91

Fax Amount (in words) lndlan Rupees Two Hundred Forty Two and Flfty paise Only

i

Jeclaration Company's Bank Detalls
Ve declare that this invoice shows the actual price of the goods Bank Name : HDFC Bank Ltd.
escribed and that all particulars are true and correct. A/c No. : 01912560002493 ‘--\

Branch & IFS Code : MODEL TOWN, SONE AT&H FC;GOQO191 J
for EMTEN\FEY Pe)ces '
H

Q\\/ ol !

o Authons\sd Slgnatory>

ustomer's Seal and Signature !

|
SUBJECT TO DELHI JURISDICTION
This is a Computer Generated Invoice



.‘ /\ . Z@Q&VOICE (ORIGINAL FOR RECIPIENT)

XSAFETY DEV"CESV “Invoice No. e-Way Bill No. Dated |
O59.MZMERI GATE _2__1:.32__{§] 151 7112 3961_5233; Q:Fvep-_Zﬂgﬁ_h___“wf
SFF. CHAWRI BAZAR METRO STATION Delivery Note i Mode/Terms of Payment i
DELHI-110006 ’ '
GSTIN/UIN: 07AACFES358B17p R ] N
State Name : Dethi, Code : 07 Supplier's Ref, Other Reference(s) :
Contact : 011-232152 - 4.01143755214
E-Mail : emtexsafety@vaho_g.cpm

Suyer C T Bujers Order No. ~ Dated
CHAWLA SILICA SAND TRADING CO. ALLD e
A1 EKANKIKUNJ 2 Despatch Document Nc., Delivery Note Date

MUIR ROAD o o j
ALLAHABAD Despatched through ‘Destination” T
MOB: 9936322336 . KANPUR DELHI GOODS CARRIER ' ALLAHABAD |
GSTIN/UIN © 09AADFC8117F27K ey S e T e

‘Terms of Delive
State Name . Uttar Pradesh, Code : 09 ;4

Place of Supply - Uttar Pradesh

Contact 0 €336322336 . ' l

St  Description of Goods ~ HSN/SAC T GST , Quantity Rate | per Disc %] Amount |
\W' A i ‘
e L . Rate L S
I TIGER LOREX SAFEY SHOES 64034000  12% 48 pRS 800.00 PRS 38,400.00 |
2 SAFETY HELMET 3M RATCHET 65061010 18 % 30 NOS 175.00 NOS : §,250.00
3 EYE WEAR 3M 179 (90041000) 80041000 18 % 50 PCS 40.00 PCS . 2,000.003
4 R.H. GLOVES ELECTRICAL VIDYUT 40158036 18 % 1 PRS 250.00° PRS : 250.003
11 KV : ’

5 EXTRA COMFORT RUBBER GLOVES 40159030 18% 12 PRS 45.00 PRS ; 540.00
4644056

OUTWARD FREIGHT 200.00°

IGST 6,081.27:

Less: ROUND OFF . (-)0.27
e L ¥52,721.00

Amount Chargeable (in words) B - E. & O.E|
Indian Rupees Fifty Two Thousand Seven Hundred Twenty One Only J
HSN/SAC B T Taxable _ Integrated Tax ~ T Total |

L T e . Value Rate "~ Amount | Tax Amount
54034000 38,565.37  12% 4.627.84° 462784,
85061010 5,272.61 18% 949.07° 949.07 !
90041000 2,008.61 18% 361.55, 361.55!
40159030 —— .. 19341 18% 142,81/ 142.81
Ceeeeoeoo o Total o 46,640.00 6,081.27] 608127

Tax Amount (inwords)  Indian Rupees Six Thousand Eighty One and Twenty Seven paise Only

Declaration : Company's Bank Details
We declare that this invoice shows the actual price of the goods Bank Name : HDFC BANK LT

described and that al| p-iticulars are true and correct. A/c No. © 01912560002493
e _Branch & IFS Code : MODEL TOWN,
Customer's Seal and Stenature . for E

SUBJECT TO DELHI JURISDICTION
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GST INVOICE ZMAL FOR RECIPIENT) e-Invoice

IRN : d7¢8f9¢c0061c6942f5c0fc4cfIefbe840534c3d4afeBaa28s-
4d53b0bcb33295d .
Ack No. 1 172313615083970

Ack Date : 9-Oct-23

EMTEX SAFETY DEVICES “Tinvoice No. Dated \
4659, AZMERI GATE, 123-24/5349 19-Oct-23 o
QOPP. CHAWRI! BAZAR METRO STATION " Delivery Note ‘Mode/Terms of Payment !
DELHI-110006 1 , !
MSME ID : DL-01-0029840 "Reference No. & Date. Other References T
GSTIN/UIN: 07AACFEB358B12ZP | %
State Name : Delhi, Code : 07 Bivers Order N Dated
Contact : 011-23215214,01143755214 | puvers Braerio. oae |
E-Mail : emtexsaf . L ] ; !
Buye?l(Biﬁ td}exsa ety@yahoo.com. o r Dispatch Doc No. Delivery Note Date .
CHAWLA SILICA SAND TRADING CO. ALLD ) i _
A-1 . EKANKI KUNJ 24 , MUIR ROAD, ALLAHABAD, ; Dispatehed through  Destination |
" '0B: 9936322336 'MEHTATPT =~ ALLAHABAD o
S STIN/UIN - 09AADFC8117F2ZK Terms of Delivery
State Name . Uttar Pradesh, Code : 09 '
Contact 9936322336
s Description of Goods THSN/SAC | GST I Quantity | Rate per Disc. %] . Amount
e . JRae: ]
| SAFETY SHOES BATA ZAPPY 64034000 ; 12%, --40-PRS;  980.00!PRS 9,800.00!
OUTWARD FREIGHT| | | | ~ 102.00
: _ ) IGST‘l ‘ 1 i 1,188.24
Less: ROUND OFF| i | i (-)0.24
; | i
i | !
| s |
~— j ! t
e ] reRs €11,090.00
Amount Chargeable (in words) - o E. &OE
indian Rupees Eleven Thousand Ninety Only
" - HSN/SAC T T T Taxable IGST Total
, Value Rate Amount | Tax Amount
64034000 _ 9.002.00| 12%| 1,188.24|  1,188.24
o .. ... . Totalj 9902.00] _1,188.24|  1,188.24
Tax Amount (inwords) : Indian Rupees One Thousand One Hundred Eighty Eight and Twenty Four paise
Only
Company's Bank Details -
Bank Name : HDFC BANKLTD =~
. Alc No. : 01912560002493
Company's PAN © AACFE6358B Branch & IFS Code : MODEL TOWN, SONERAT & HDE0000191
Declaration for EMTEX SAFED l?EVICES
We declare that this invoice shows the actual price of the : S
goods described and that all particulars are true and correct. - =l
horised Signatory

SUBJECT TO DELHI JURISDICTION

This is a Computer Generated Invoice
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